
 SII  D.S.G,  (Rlys),

 the  9th  February,  1983  the  rate  of  duty
 of  excise  on  certain  description  of  coal,
 under  sub-section  (3)  of  section  6  of  the

 Coal  Mines  (Conservation  and  Develop-

 ment)  ८८.  1974.0  [Placed  in  Library.  See

 No.  LT-5933/83).

 NOTIFICATION  UNDER  INCOME  Tax  ACT,
 1961  a  WEALTH  Tax  (AMENDMENT)

 RULES,  1983,

 THE  DEPUTY  MINISTER  ]  THE

 MINISTRY  o2  FINANCE  (SHRI

 JANARDHANA  POOJARY):  1  beg  to

 Jay  on  the  Table:—

 (1)  A  copy  each  of  the  following

 Notification  (Hindi  and  English  ver-

 sions)  under  section  296  of  the  Income-

 tax  Act,  1961:—

 (1)  The  Income-tax  (Amendment)

 Rules,  1983  published  in  Notification

 No.  8०.  128(E)  in  Gaze'te  of  India

 dated  the  2151.0  February,  1983.

 (ii)  The  Income-tax  (Second

 Amendment)  Rules,  1983  published
 in  Notification  10.  8०.  131(E)  in

 Gazette  of  India  dated  the  23rd

 February,  1983,

 [Placed  in  Library,  See  r0.  ४r

 5934/83].

 (2)  ।  copy  of  the  Wealth-tax

 (Amendmen:)  Rules,  1983  (Hindi  and

 English  versions)  published  in  Notifica-

 tion  No.  8०.  130(E)  in  Gazette  of

 India  dated  (ए  22nd  February,  1983

 under  sub-section  (4)  of  section  46  of

 the  Wealth  tax  Act,  1957.  [Placed  in

 Library,  See  No,  LT-5935/83}.

 412.18  hrs.

 SUPPLEMENTARY  11.5 १12७  FOR

 GRANTS—(RAILWAYS),  1982-83

 THE  MINISTER  OF  RAILWAYS

 (SHRI  A.  छ,  -  GHANI  GHAN  CHAU-

 DHURI):  Sir,  I  beg  to  present  a  5:816-

 ment  (Hindi  and  English  versions)  show-

 ing  Supplementary  Demands  for  Grants

 in  respecy  of  the  Budget  (Railways)  for

 1982-83.
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 DEMANDS  FOR  EXCESS  GRANTS—

 (RAILWAYS),  1980-81

 THE  MINISTER  OF  RAILWAYS
 (SHRI  -.  ह,  -  GHANI  KHAN  CHAU-

 DHURI):  Sir,  I  beg  to  present  a  state-
 ment  (Hindi  ang  English  versions)  show-

 ing  Demands  for  Excess  Grants  i  1९5]:
 of  the  Budget  (Railways)  for  1980-81.

 12.19  hrs,

 MATTERS  UNDER  RULE  377

 (i)  CERTAIN  (तिपाई  AND  aफ़फ़
 SIVE  REMARKS  IN  THE  BOOK  ‘LEADERS’

 WRITTEN  BY  RICHARD  NIXON,

 SHRI  KAMAL  NATH  (Chhindwara):

 Before  I  make  my  statement  under  rule

 377,  with  your  permission,  Sir,  1  would

 like  to  Jay  this  on  the  Table  of  the

 House...

 MR,  SPEAKER:  ।  will  have  to  eea

 mine  it.  I  will  examine  it,

 AN  HON.  MEMBER:

 mi'ting?

 Are  you  per-

 MR.  SPEAKER:  I  have  only  <aid  that

 ।  will  examine  ह.

 SHRI  KAMAL  NATH.  ।  1156.0  to  men-

 tion  under  Rule  377  a  matter  that  in-

 volves  national]  honour  and  prestige  call-

 ing  for  immediate  action,  I  draw  the

 a‘tention  of  the  House  to  a  chart-topping
 recent  American  publication.  I  am  refer-

 ring  to  the  book  called  ‘LEADERS’  writ-

 ten  by  Richard  Nixon,  the  former  79.

 President,  and  published  recently  in  the

 75.  by  Warner  Books.  ‘LEADERS’  is  a

 collection  of  highly  subjective  profiles  of

 international  s‘ates  persons  drawn  by

 Nixon  during  his  Vice-Presidency  as  well

 as  Presidency.  However,  1  am  drawing

 your  attention  to  page  270  of  the  book  in

 a  chapter  entitled  ‘Nkrumah,  Sukarno  and

 Nehru’.  1  reads,  (and  please  mark  the

 words)  दि ७ 01४1)  was  born  ४  1889  in

 Allahabad,  in  what  is  now  part  of  Pakis-

 tan”.  5e  says  that  Allahabad  is  a  part

 of  Pakistan....

 15.  SPEAKER:  He  is  a  very  know-

 ledgeable  person!


